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By 	Sh . p 	S 	ngh . 	Member 	C J) 

Coonsei 	fat' 	appt 	cant 	has 	filed 	this 	0i at i091n19 	that 

the 	appi icarits 	who 	were 	won 	ing 	in 	the 	iidtait Air 	Force 	and 

alter woil.r rig 	there 	ion 	a 	sufficient 	pet cod 	the; 	were 

redeplo"ed 	ih 	the 	Av 	at ion 	Research 	Cecil ce 	as .10 	11 	whereas 

some 	of the 	jrrcoc 	persons 	who 	are 	wOr I 	mg 	in Ar r 	1:01cc 	and 

iccured His 	ongacrisat 	on 	latet 	on 	and 	the' were 	a cmi 	arty 

p lace twi 	were 	inc 	am 	to 	the 	appi 	can 15 	have 	lVeew Pedepl oy ed 

as 	'[fl- I 	in 	the 	yeel 	1988 	itself .  

2 f-i-,p li vants ha-/c also made a repiesenLation 	Chat 	the; 

sIio1d 	a so he appointed as .310- 1 but the said tepieseht a tion 

in 	I 1 I perid I ng and i s awa I I cry decision 55 per Arineit4r e A - 9 

We 	tHid that. this DA can he disposed of at this stage itself. 

	

hoc the iesporrdecrts had riot taLec at' 	I ral dcc sOil ci' he 

repiesehialioh 01 the app I catt 

A000ndrcrgl; 	we 	at I ow 	the QA to the 	e;.tent 	that 	the 

resporrdeits shall decide the i epiesehtatioh lied b 	the 

appHcant.s 	vide their applicaLiono 	dated 5 i.2002 	and 

13 .8 .2002 	5 ts.o 	ear I let 	ept eseirta I oct ol 1999.   the 	same 	be 

disposed of b; paSs rig a reasoned and speal r rig cc dec and a 

I eepicrg 	i n 	rew the aC cyst ions Of the appHcaiit t.tSi OCi taii 

jHIiiOr s 	nari'le 	31, 	Acirai :'5 and Sti . 	 I 	.Abat Lar had 	teen 

appo cried as 	(0- 	ilro - ete at eyed inninis to the appt v.arts. 
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This representation be decided within a period of 3 months 

fani the date of receipt of a copy of this ordev and if any 

gr i evp.nce 	SUJ'JI ice 	thereafter 	app! i cant 	5 	at 	I iberty 	to 

agitate atresh. 
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